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PUBLIC ACCOUNTS COMMITTEE 

Hundred and third Report

SHRI  ASOKE  KRISHNA DUTT 
<Dum Dum): Sir, I beg to present the 
Hundred and third Report of the Pub­
lic Accounts Committee on action taken 
by Government on the  recommenda­
tions  contained in their  Forty-ninth 
Report on three Government Hospitals 
in Delhi relating to the  Mi.Ustiy of 
Health and Family Welfare.

12.35 hrs.

COMPANY SECRETARIES BILL*

THE MINISTER OF LAW, JUSTICE 
AND  COMPANY  AFFAIRS  (SHRI 
SHANTI BHUSHAN): 1 beg to move 
for leave to introduce a Bill to make 
provision for the regulation and deve­
lopment of the profession of Company 
Secretaries.

MR. SPEAKER; The question is:

“That leave be granted to intro­
duce a Bill to make provision for the 
regulation  and development of the 
profession of Company Secretaries.”

The motion was adopted.

SHRI SHANTI BHUSHAN: I intro­
duce the Bill.

12 36 fats.

MATTERS UNDER RULE 377

(i) Reported curtailment of facili­
ties AND BENEFITS  TO EMPLOYEES OF 
The Central Public Works Depart­
ment WORKING ON MaHINDER HIGHWAY
Project in Nepal

DR.  VASANT  KUMAR PANDIT: 
UUjgarh) Sir, 1 want to make a state- 
ment on the following matter of urgent 
public importance.

In 1965 several employees were selec­
ted by the CPWD for the purpose of 
working on projects under the Colombo 
Plan at Nepal  Over  1,500 techni­
cians were working  on the projects 
Senuli Pokharo Road and East-West 
Highway in Nepal"  under the Indian 
Cooperation  Mission,  Kathmandu. 
These projects  were  completed in 
1970.  Thereafter they were posted to 
work on Mahinder High Way Project 
based employees enjoyed all the bene­
fits and facilities as  are given to all 
other  CPWD  employees in  India. 
After their posting on  the Mahinder 
High Way Project,  suddenly without 
giving any reason, their facilities and 
benefits were curtailed. These Nepal- 
based workers are  now under going 
great hardship and harassment. Seve­
ral representations, strikes and agita­
tions have  gone  unheeded by the 
CPWD.

I urge upon the Government to miti­
gate these grievences and end the tools- 
down strike started by them from 2lst 
February.

(ii) Reported strike by Transporters 
of Diesel in Maharashtra
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(iii) Reported notices of Strike given
BY THE  UNIONS OF  TEXTILE  MlLL
Workers. ,

SHRI  DHIRENDRA  NATHBASU 
(Katwa); Mr. Speaker, all Unions of

in Gantta of India Extra ordinary, Part  H  Section 2,  dated


